
CENTAL ftOmmSTHATIWE THIBUWt
PRIMCIPAL BE«CH

c'p. He. 236 ©f 1995

ftf 1994

Ncu 0©lhi this th» 12th day of ^amiary, 1996,

HON'BUE SHRI N. V. KRISHflAN, ACTIBG CHAIRPIN
HO«»BU m, A. WEOAVALU, fCPIBER (3)

Const, Sttbhash No,7Se1/GAP
S/0 Kanuar Singh,
R/0 Villaga & P.u« Way* Bans,
Oalhi • 110082.

( By Shri Shankar Raju, Advocata )
-Varsos-

Shri Rikhil Kowar,
Coffifflissionar of Polica,
Polica Haad Quartars,
W.S.O. Building,
1 .P • Estata,
Nau Qalhi.

( By Shti ^ijay Pandita, Ad^ocata )

Patitionar

Raspondant

0 R D E R (ORAL)

Shri R. V, Krishnan, Acting Chairaan —

Tha raspondant has filad a raply indicating

coBpXianca, Tha laarnad counssi for the petitiona?

statas that only tha axtra pay for the period 1992

to 1995 has not baan paid. In this regard, the

laarnad counsel for the raspondaht statas tPwt

according to the raspondant, the patitionar is not

antitlad to extra pay. In the circumstance, wa art

of tha view that as far as tha contempt petition is

concarnad, it can ba disposed of rasa ruing liberty

to the patitionar to agitate tha issue of axtra pay.

Accordingly, the notice issued to the raspondant

is discharged. It is open to the patitionar to

claim axtra pay for the period 1992 to 1995 by

submitting a proper representation to tha respondent



l\%
^ within ©ne month. If »uch a raprasantation le

c*.

racaivsi, ths raspondant shall diapoaa ©f the sama

( Or. A.'vadavalll ) Chii™n ^
J^mbarP) Acting Chairman

/as/

as axpocJitiously as possibla, ^ ^

!V




